173 Re. attempt 1 re the Life [ 34 DEC.

SHRI U. R. 1 RISHNAN (Tamil
Nadu): It i; bette. to admit it for to-
Morrow.

MR. CHAIRMAN; Let us see.

REFERENCE T) THE REPORTED

ATTEMPT ON TEE LIFE OFA

MEMBER OF fiRE LOK SABHA
NEAR M >DI NAGAR
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SHRI SAD/ 3HIV BAGAITKAR: Sir,
I have not given it as a Special Mention.
I hav given it as a mention to be made
duri g the Zero Hour only.

MR. CHAIRM \M: That is right.

SHRI SAD/ SHIV BAGAITKAR: I
hav, given it not as a Special Mention
notice but i i a mention to be made
during the Zerc Hour and that is why I
am mentionir ; it now.

MR. CHAIRT ;AN: I think you are-
making it a do ble Zero Hour.

SHRI SAD/ SHIV BAGAITKAR: no,
Sir. I have nc t given It as a Special
Mention noti e. I have given notice for
mentionin [ it during the Zero
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Hour only. Therefore, I want it now.
Kindly allow me and I will complete it
quickly. (Intmiptions)

MR. CHAIRMAN: All rfgW. You
see, | was not here. So, today, there is a
little bit more, I think.
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[ azrfaa avndase]
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SHRI G. C. BHATTACHARYA: Ut-tar
Pradesh): Sir, we ail should condemn it and
we want that there should be an inquiry. The
Opposition leaders and the trade union leaders
are not safe. Therefore, we want an inquiry
and the inquiry should be assured here and
now. We want the Home Minister here.
(Interruptions) The life of Mr. George
Fernandes is not the life of an ordinary man.
George' Fernandes' life canot be treated like
this. Therefore, Sir, we want an inquiry. We
request you Fo kindly ask the Home Minister
to make an inquiry and make a statement. We
are not going to leave it like this.
(Interruptions)

MR. CHAIRMAN: That is all right.

SHRI G. C. BHATTACHARYA: Sir, this
is a very serious matter. You call the Home
Minister here and let him make a statement.

[ RAJYA SABHA ]
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SHRI PILOO MODY (Gujarat): Mr.
Chairman, Sir,......
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RE. ADMISSION OF CALLING-AT-
TENTION MOTION—Conta.

SHRI PILOO MODY (Gujarat): Mr.
Chairman, Sir, on an earlier occasion also |
had pointed, out this to you that the manner in
which the Calling Attention notices are
admitted or the choice of these notices is
something which needs to be rectified. On a
previous occasion also, Sir, we had boycotted
a particular CallingTAtteoiMon Motion
which had been admitted on th, most
trivolous grounds and, as I  notice, also
involving the same



